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Bhopal, the 29th June 2019

No. B-4-03:2019-2-V-(12).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9
of the Indian Stamp Act, 1899 (No. I of 1899), the State Government, hereby, reduces stamp duty chargeable on the
instruments of Partition executed in favour of family members under article 48 (i) of Schedule 1-A and fixes at 0.3
percent of the market value of thé separated share or shares of the property.

2. This notification shall come in to force from lst July 2019.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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Bhopal, the 29th June 2019

No. B-4-03-2019-2-V-(13).—In exercise of the powers conferred by clausc (a) of sub-section (1) of Section 9
of the Indian Stamp Act, 1899 (No. II of 1899), the State Govermnment, hereby, reduces the rate of stamp duty
chargeable on the instrument.of gift of moveable property executed in favour of family members under clause (i) of
article 36 of Schedule i-A to 1 percent of the market valie of the property subject to maximum of Rs. 500.

2. This notification shall come in to force from 1st July 2019.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Sccy.
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. Bhopal, the 26th June 2019

No. B-4-03-2019-2-V-(14).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9
of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, amends the stamp duty chargeable on
the instruments of sale executed under article 25 and transfer of lease under article 62 of Schedule 1-A and fixes at
the rate of 5 percent on the value of property as per market value guideline and in case aclual consideration or markct
value whichever is higher, is in excéss of value as per guideline the duty chargeble on the cxcess part shall be 1 pereent.

2. This notification shall come in‘to force from 1st July 2019.
By order and in the name of the Governor of Madhya Pradesh,
T S. D. RICHHARIA, Dy. Secy.
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No. B-4-03-2019-2-V-(15).—In exercise of the powers conferred by clause (a) of sub-scction (1) of Section 9
of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, amends stamp duty chargcable on the -
instruments executed by a person to include the name of his wife and/or histher daughter () as co-owner in hisfher
property under proviso (f} in article 25 of Schedule 1-A and makes it subject to a maximun of Rs. 1000.

_ 2. This notification shall come in to force from lst July 2019.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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